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SHORT NOTICE QUESTION 
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OW) If.Iffmf'llila't? 

The Minister of Irrigation ancI Power 
(Dr. " .... a ~ (a) Yes; Sir. 

(b) The Maharashtra Government 
have written to the Ministlly.· oblectlft&-
to tbi3 prog05ll1. 

(C) The various aspects of the pro-
poeal. are under-eXilmination-. 
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Dt:. K. L. Rao: In India, we have 
have very many rivers, but there are 
only very few disputes aibout them. 
In fact, a,t the moment, we have onl)!! 
two cases, the Narmada and the 
Krishna-Godavari. Under the article 
mentioned by the han. Member, "It 
have also passed an enactment called 
the Inter-State River Disputes Ad. 
But we are not applying that so far In 
the case of the Krishna.Godavari di ... 
pute because we hope that it is IJlllch 
desirable to settle this by negotiation 
between the parties. 

Mr. Speaker: Only day before yes-
terday we had discussed ~e Demands 
of the Irrigation and Power Ministry. 
I allowed three Members each from 
Maharashtra and Mysore of all 
parties .... 
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Mr. SIIeRker.: I am only giving in-
formation. r am not stopping him 
from asking questions. I am only 
trying to say in advance that we had 
a discussion Gout. it, and the- hon. 
Minister was kind, enough to give all 
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the participants a delicious dinner also 
where too they disc\l1Ssed the matter 
further. After all this, without 
bringing ea~ Into it, questions may 
be asked. 
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Dr. K. L. Hao: With regard to the 
Narmada project, it is stated that the 
Chief Ministers of Gujarat and 
Madhya Pradesh have been discussing 
the subject in a very cordial atmos-
phere. It is expected they will come 
to some agreement in the next few 
months. We have actually been hop-
ing that they will do something about 
it ill August. So I expect a ~ some 
settlement will be arrived at in the 
next two or three months. 

Shrt o. S. Mlshra: What Is )'Qur 
contribution? Qelaying onlyl 

Dr. K. L. Rao: Our contribution III 
that we gave them some suggestiona 
to settle the dispute about tht., 

Shrf O. S. MJshra: How many yearl 
will you require'! 

Mr. Speaker: Order, order. This is 
not the way to put a question, just 
getting up and saying something. 

Dr. K. L. Rao: I would not be able 
to give the details. All that I can 
say is that the fOIlffiula has been sug-
gested as the basis of negotiations bet-
ween the two Chief Ministers. I 
understand things are going on quite 
smoothly and as soon as we hear 
from them, whether they have agreed 
or not, we will definitely take steps 
to see that if it is not resolved by 
negotiations, resort is had to the Inter-
State River Disputes Act as the 
hon. Member has suggested. So far 
as Krishna-Godavari is concerned. a 
large number of projects has been 
sanctioned in alI the States. In the 
case of Narmada, I must accept there 
is retardation because projects have 
not been started, but in the case of 
Krishna-Godavari, a large number of 
projects has been sanctioned, . and It 
the hon. Finance Minister and Deputy 
Prime Minister gives money, It wlll 
still take at least another ten years 
for them to be completed. I mean. 
even if we find adequate finances, the 
works sanctioned are so many. I 
am-ee we should try to settle this so 
that we can have a very smooth atmo,' 
phere in the country. 

Mr. Speaker: There are HI ~ame  

here. I am bound to call one by one. 
but all of them need not necessarilY 
put a question. 
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;;IT ~ ~ 'f1' a-m ~ ~ ~ of, in the waters of an inter-State 
~  Jim-~n  if iI1T ~ Q't<: ~ river or river valley have been or 

.... ' are likely to be, affected pre-
ij; fq;;rq; ~  ~ 'f1' I ~ ;irr;r;rr judicially .... " 

~ W f'ti;;IT ~ ~~ ~ 

~ a ~ ~ W m~ 'fiT ~ rn 
l!iT ~ ~  ~ n ~ ifi1: 

~  ~  crrf.ti q;.:rr IfiT oTifi tA; 
~~ ijJ ~ Q't<: ~  ~ ~  

Dr. It. L. Rao: It is not true that 
the dispute started in 1951. In 
1951 there was no dispute at all. The 
dispute started after the linguistic 
reorganisation of the States late in 
1960. After that, my predecessor 
Hafiz Mohd. Ibrahim made a very 
earnest effort. It is after that  that 
the Gulati Commission was appointed, 
and based on that the hon. Minister 
laid a statement on the floor of the 
House in March, 1963. After that 
again the States concerned expressed 
their dissatisfaction. That is why we 
Bre now pursuing it further. 
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"If it appears to the Govern-
ment of any State that a water 
dispute with the Government of 
another State has arisen Or is 
likely to Brise by reason of tM 
fact that the intere.ts of the State, 
or of any of the inhabitants there-
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"Constitution of Tribunal.-
When any request under section S 
is received from any State Gov-
ernment in respeqt of any water 
dispute and the Central Govern-
ment is of opinion that the water 
dispute cannot be settled by 
negotiations, the Central Govern-
ment shall, by notification in the 
Official Gazette, constitute a 
Water Disputes Tribunal for the 
adjudicatiOn of the water dispute" 
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Dr. K. L, Rao; What the hon. Mem-
ber read also 8813 that the Central 
Government must be convinced that 
it it not poI.ible to arrive at a settle-
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ment by negotiations. Only then they 
can go in for the tribunal. The mat-
ter is now being discussed at the 
highest level and every effort is being 
made in order to arrive at a very 
,good solution by mutual consultation. 

l'Ilr. Speaker: The other question 
about Nagarjunasagar and Members 
of Parliament staying there. 

Dr. K. L. Rao: I agree with the hon. 
Member that it is not correct to do so; 
I shall write to them so that it is not 
done next time the hon. Member goes 
there. 

Sbri 'Mut'hyal Rao: In Maharashtra, 
even a Minister has ,to pay about 
Rs. 40 per day in Government Guest 
House. 

'Sbl'i J. 'R.Patel: The hon, Minister 
has 'been in charge of this portfolio 
for the last five or six years. He 
gives water to Andhra Pradesh, but 
not to Maharashtra or Mysore. In 
view of ,the very backward state of 
irrigation facilities in Mysore State, 
will the Government of India give 
special consideration to the claims of 
Mysore, According to the Inter-
State Water Disputes Act, even the 
Centre is bound to appoint a tribunal, 
they have not done so. Will the 
Centre at least now conSider the de-
mands of Mysore State and allot more 
water and stop the second phase of 
the Nagarjunasagar dam'! 

Dr. K. L. Rao: I may tell the han. 
Member that since I assumed office 
the amount of water allotted to pro-
jects in Maharashtra is 161 TMC and 
for Mysore 130 TMC and for Andhra 
PFadesh only 7 me; it is not even 70 
as mistakenly assumed by some 
people. These figures will convince 
the hon. Members whether any par-
tiality had been shown in regard to 
these projects. 

Sbrl J. R. Patel: In 1951 the alloca-
tion was 8110 TMC fOr Andhra, 600 
''tMC 'for Maharashtra and '400 TMC 
'for 'MysOre. What a:bout 'that alloca-
'tlon'? 

Dr. K. 'L. Baa: That was done by 
my hon. predecessor, Ibrahaim Sahib. 
That was given on an ad hoc basis 
taking into consideration various as-
pects that were placed before him. 
With regard to Mysore, I may also say 
that out of 600 TMC, the projects sanc-
tioned So far add upto 450 TMC,still 
short by 150 TMC. 

Shl'i K. Natayaua RaG: May I know, 
when the construction of Nagarjuna-
\lagar project was sanctioned by the 
Government of India, whether these 
stages were envisaged earlier and 
whether sanction was not given to the 
entire construction, though you may 
r.all it first, second, third and fourth 
Stage, whether the totality of the 
N agarjunasagar project was envisag-
ed, and if so whether the present 
objection to the construQtion of the 
second phase by Maharashtra or 
Mysore would be sustained at all in 
the context of the earlier commitment 
made to Andhra? 

Dr. 'K. L. Rao: I would anSWer the 
question rather in a way Which will 
give the whole answer in a direct 
way, that is to say, that the hon. 
Ibrahim 'Sahib said that stage II of 
the Nagarjunasagar project would be 
sanctioned only in accordance with 
the terms that had been laid down. 
That is, after the possibility of diver-
~s n from Godavari, the quantum and 
the levels will be found out by inves-
tiga tion, and in view of that, the 
second stage of Nagarjunasagar 'will 
not be sanctioned till that condition is 
satisfied. 

Shri Tenneti Viswanatham: Is it a 
fact (a) that the designs of the Nagar-
junasagar dam were drawn in 1954, 
finalised in 1958 and sanctioned in 
1960, and all through the designs were 
made to maintain a water-level of 
590 ft. and even today the same level 
is sougbt to be maintained and there 
is no change In the design sought by 
the Andhra Pradesh Government, and 
(b) is it not a fact that 264 TMe of 
water were specially allocated for the 
Na.garjunasagar dam to cultivate 22 
lakh acres and If the radial a~e a s 
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are not put up, you can have water 
only for 10 lakh acres and not for 22 
lakh acres, and therefore, these radial 
gates are an absolute necessity and 
they form part of the first stage itself? 

Dr. K. L. Rao: For the first part of 
the question, the answer is 'yes'; lor 
the second part also, 'yes'. For the 
third part of the question, whether 
the gates are necessary in order to 
utilise the water-264 TMC-that is 
a subject which is under consideration 
and that the second consists only of 
exten>3ion of canals? 
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Dr. K. L. Rao: With regard to power, 
Maharashtra stands first in the coun-
try and Mysore also is fairly camfor-
ta ble, and with the completion of the 
Sharavati project, they will be in 
quite a very good position. With re-
gard to irrigation projects, all the 
projects for the third Five Year Plan; 
given by the Maharashtra Govern-
ment have been sanctioned, and quite 
a large number of pro;ects have been 
saoctioned for both Maharashtra and 
Mysore. The only thing that re-
mains is the question of implementing 
tllem asquiokly as possible and on 
Implementation, both these states will 

be in a much better position from 
the irrigation point of view. 
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Dr. K. L. Rao: I have already sub-
mitted that with the Chief Ministers' 
report if an agreement is not reach-
ed, the steps suggested by the hon. 
Member could be considered. 

Shri Natb Pal: Sir, I can admire 
the insatiable optimism of the hon. 
Minister, To some of us who had 
been in contact with him at that time, 
he had been holding this spacious 
assurance that he is on the verge of 
reaching an agreed solutioo. Mr. 
Speaker, you will ,agree that, like the 
boundary dispute 'between the States, 
the water dispute between the States 
is a festering wound, and we should 
not allow, I think, an unduly'long rope 
for this, May I, therefore, know 
from him, in view of the fact that 
already you have given them a loog 
time to reach a solution and that thc 
process of the solution is vitiated by 
the parochialism and local politics of 
some of the leaders of the Congress 
concerned, whether he will put a 
time-limit for the process of negotia-
tion? May I know is there a time-
limit for the process of negotiBUon 
after which the constitutional sanc-
tWc1 will be applied? Or, is this pro-
cess to go on indefinitely till the 
parochial demands are satisJIed? 

Dr. K. L. Rao: I agree with him 
that we should settle this prob-
lem as quickly as possible. We would 
like to put a limit on the length (If 
time, but 1 am afraid 1 would not be 
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able to do it straightaway now. 
would have to think over the matter, 
consult my senior colleagues and see 
whether something can be done in 
that direction. 

Shri Hanumanthaiya: In view of 
what the hon. member from Maha-
rashtra has said and the minister's 
reply, I have to say that the minister 
having been a civil servant for more 
than 3 decades, is capable of taking 
an objective view and I, therefore, 
ask him whether it would be possi-
pie to determine the level of the 
Nagarjunasagar project in harmony 
with the rights of the States concern-
ed. 

Dr. K. L. Rao: The water level is 
not going to be raised by the gates, 
because the designed water level will 
be reached irrespective of the gates. 
If the gate is not there, the water will 
eo down to the sea. If the gate is 
there, it cannot hold back all the 
water, but a portion of it can be held 
back. The only question we are 
examining is whether the 264 TMC 
that has been allotted fOr the first 
phase Of Nagarjunasagar requires the 
installation of gates or not. That is 
the question we are examining first, 
and whether the gates are to be instal-
led or not will depend on that. 

Shrl. Cbengalraya Naidu: May 
know what is the storage capacity of 
water sanctiooed for Maharashtra and 
whether they have exceeded the 
storage limit or not? Secondly, about 
Nagarjunasagar it was said that they 
have not yet sanctioned the provision 
of gates. As an engineer, does he 
think that it is fit not to provide gates 
and if gates are not p:.ovided, the en-
tire project may be washed away 
whee the fiood comes? 

Mr. speaker: I do not think the 
project will be washed away if there 
are no gates. 

Dr. K. L. Rao: No, Sir; it will 
not be washed away. About the first 
part of his question, out of 400 TMC 
allotted, the projects sanctioned so far 

for Maharashtra are 367 TMC. They 
have reached the allotted amount very 
nearly. 

Shri H. N. Mukerjee: In view of 
the absolutely paramount top priority 
and urgency of food production being 
lDcl'eased, which Nagarjooasagar dam 
if the facilities for it are heightened 
to the maximum extent, can make a 
large contribution to, may I know 
why these footling little matters 
brought up by certain State Govern-
ments are being permitted by the 
Central Government to impede the 
work and why the mif'!ister is taking 
a kind of apologetic attitude, in re-
gard to expediting the whole process 
of utilising the Nagarjunasagar dam 
with the maximum height and faci-
li ties to help in the production 
of foodgrains as a top priority matter? 

Dr. K. L. Rao: It is not  only food 
production; we' have got to maintain 
a smooth atmosphere if'! the country. 
We are not increasing the height. It 
is most important for us to remember 
that by putting gates, we are not 
increasing the height of the water, 
but the water that is going down can 
be stored in order to facilitate the 
utilisation of the 264 TMC. That is 
under consideration. 

WRITTEN ~  TO 
QUESTIONS 

Annuity PoUClies of Lite Inll11J'anee 
Corporation 

·1116. Sbrl Jyotirmoy Ban: 
Sbri Umanath: 
Sbri 8. ,K. Modak: 
Sbri C. K. Cbakrapani: 
Sbri Bbaraban Du: 

Will the Minister of Finance be 
pleased to state: 

(a) whether through the process of 
surrenders of immediate annuity 
policies of the Life Insurance Corpo-
ration in foreign countries, currencies 
are being taken outside the country; 

(b) if so, the details thereof; 

(c) whether there is any indetlen-
dent body to audit and check the Life 




